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HOUSE OF THE PEOPLE
Thursday, 31st July, 1952

The House- met at a Quarter 'Past 
Eight of the Clock

fMR. Speaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

9-15 A.M.

BUSINESS OF THE HOUSE
Mr. Speaker: Now, before we pro

ceed with the business of today I have 
to inform the House that the Business 
Advisory Committee considered th(i 
question of allotment of time for the 
consideration and passing of the Pre
ventive Detention (Second Amend
ment) Bill 1952, as reported by the 
Joint Committee in the background of 
the entire business which has to be 
pul tacough in this Session. The Com
mittee have recommended that the re
port of the Joint Committee on the 
Preventive Detention (Second Amend
ment) Bill may be taken up today after 
the Salaries and Allowances of Minis
ters Bill is passed. Hon. Members will 
find it in the Order Paper that it is 
put in as the first consideration motiovi 
today. General discussion of the Joint 
Committee report and the clause by 
clause consideration of the Bill and the 
third Reading should conclude on Wed
nesday, the 6th of August 1952 at 
6-30 p.M,

In order to give effect to the above 
recommendation, the Committee also 
“has recommended as follows; There 
‘Should be afternoon sittings on the 
2nd, 4th, 5th and 6th of August, that 
means from 8-15 a.m . to 1 p .m . 
and from 3-30 p.m . to 6-30 P.M. 
on all these da.ys, in addi
tion to the afternoon sitting on 
Friday, the 1st of Auffust 1952, which 
is alre?>r1v fixed. The debate on the 
Prime Minister’s statement in regard 
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to the Jammu and Kashmir State should 
come after the Preventive Detention 
Bill is put through and that will be 
automatically the case, because the Pre
ventive Detention Bill will continue 
from day to day as the main part ot 
the business. Then the general dis
cussion on the report of the Joint Com
mittee may conclude at 1 p .m . on 
Saturday, the 2nd of August, clause by 
clause discussion at 1 p.m . on the 5th 
of August and the Third Reading at
6-30 P.M. on Wednesday, the 6th of 
August. That is proposed as the allot
ment of time for different stages of 
the Bill, If this time-table is agree
able, it would mean that the House will 
get 39 hours for all the stages of this 
Bill. If the House is also agreeable, 
they may have an afternoon sitting to
day also, so that the additional time 
which would thus be available may be 
allotted for this Bill in addition to the 
time already indicated above, (/nter- 
ruption). I am not yet asking for an 
opinion. I am merely stating it to 
the House and we shall go by the gen
eral sense.

Now, hon. Members will see that we 
take up this Bill, the Preventive Deten
tion Bill, today after the Salaries Bill 
IS put through, and the last terminus 
lor the Preventive Detention Bill will 
be Wednesday 6-30 p.m ., by which 
time all stages have to be out through. 
Now. the first consideration stage, as 
suggested, may go up to 1 p .m . on 
Saturday, the 2nd and clause by clause 
reading stage may go up to 1 p.m . on 
Tuesday. Now, if it is the desire of 
the Members to have more time for 
general consideration, it can be ar
ranged, but that will mean curtailing 
the time for the clau.<̂ e by clause stage. 
If it is also the intention not to cur
tail the time of the clause by clause 
stage, it is nossible, but that will mean 
curtailing the final stage. So the 
arrangement is that the time allotment 
is there up to 6-30 p .m . on Wednesday 
and if the House so desires, even the 
clause by clause stage can go right up 
to 6-30 p.m . on Wednesday with the
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[Mr. Speaker]
consequent result that the Third Read
ing stage will practically be guillotin
ed and all undisposed of portions at 
that time will be put to the vote of the 
Hpuse. It will all depend upon how 
the House desires to divide the time 
for it. The suggestions are made here 
so that hon. Members may consider 
them and then come to conclusions as 
to what they should do. The only de
finite point is that at 6-30 p .m . on 
Wednesday all stages of the Bill are 
to be completed and all the rest will be 
guillotined thereafter. That is what 
I have to say. Now, the question is...

Shri Syamnandan Sahaya (Muzaffar- 
rnr Central): Are we to take it, Sir, 
l\\Al the Prime Minister’s motion on 
Kashmir will then be taken, on the 7th?

Mr. Speaker: Yes. The point, as hon. 
Members will see, is that if we take it 
up now and delay the Preventive De
tention Bill, the result will be that we 
will not be able to send this Bill to 
the Upper House and then this House 
will have to sit at least for two or three 
days more after the Bill is passed. It 
is, therefore, desirable that we put 
through Ihis Bill as early as possible 
and give the other House sufficient 
time, so that they may consider this 
Bill, and this House may take up the 
other business. That is the idea.

Dr. S. P. Mockerjee (Calcutta South
East): In regard to notice of amend-
men"!?. ’s it vour dccijion. Sir, that you 
will not insist on the time-limit under
rule

Mr. Si3eaker: Yes. I will clarify it 
The idea of taking up the general dis
cussion was to give more time for the 
general discussion and I think the 
amendments, if it is desired that the 
clause by c^au-e reading may be taker: 
up at 1 P.M day after tomorrow, will 

. have to cnme in by that time, by 1 p .m  
on Saturday, so that in the afternoon 
sitting may go on with clause by 
clause reading. If it is the desire to 
have more time, then of course the 
general discussion may so on till the 
evening of Saturday and Members will 
get time, one day more practica^y, to 
table amendments. I am leaving it 
entirely to the desire of the House, 
whatever they may like to do. Then 
on Monday we start, but that will be 
the last stage. T shall not waive any 
notice if it is taken up on Monday.

Dr. S. P. M'jokcrjee: If we do not 
have an afternoon session today, (the 
House, apoarenfly, is not in favour of 
it) it is likely that the Salaries Bill 
will eo on for the whole of today. Then 
it win be better if we have general

discussion^ for tomorrow, Friday and 
Saturday and proceed with amend
ments on Monday, Tuesday, and 
Wednesday.

Mr. Speaker: I have no objection. I 
was thinking of giving more time for 
general discussion, but if the hon. 
Members are satisfied with this arrange
ment, I have no objection; so that on 
Wed*nesday. I understand, the Tblrd 
Reading will take place. That is quite 
all rignt. (Interruption). Let me 
finish. So I take it that there is no 
afternoon session today. We will have 
general discussion tomorrow and the 
day after and claii?e by clause reading 
on Monday and Tuesday and Wednes
day also or Third Reading on 
Wednesdc.y.

Pandit Thakur Das Bhargava (Gur- 
gaon): Sir, for Third Reading onW 
three hours may be allowed.

Mr. Speaker: I am trying to ascertain 
what the desire of the House is;—I 
have no objection. Thf< Third Reading 
may be the whole of Wednesday or it 
may be fro>-n 3-3('* to 6-30 p.m . Verv 
well, it will be from 3-30 to 6-30 p.m

Dr. S. P. Mookerjee: The Salaries 
Bill should be put through today. If 
it is not over oy 1 p.ivj. we should be 
prepared to meet in the afi-ernoon. 
Time should not be taken from the 
allotment for the Preventive Detention 
Bill.

Mr. Speak^'r: I would consider that
that Bill can be put through much 
earlier, and I am prepared to take 
the Preventive Detention Bill even now. 
If the Salaries Bill is put through by 
one hour or two honrs, we will get 
time. It is entireiv at the discreltion of 
Members. bu+ if hon. Members wish to 
carry on the disr-j'^inr. t.^n^orrow and 
the day after, it is better that they put 
to use the afternoon time in consider
ing the amendments and all that, 
instead of coming again to the House. 
L#»+ us sit wi+h the determination that 
the Salaries Bill is finished by one 
o’clock tod̂ v̂. Thnt will he better.

Yes. Pandit Bhargava wanted to say 
something.

Pandit Thakur Das Bhargava: I
wanted to suggest that we ought to 
start the third reading at 3-30 p.m on 
Wednesday. That would give us tHree 
hours for the third reading.

Mr. Speaker: That is the position.
STTTo (yr̂ TT’TT-
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Mr. Speaker: We are not observing 
that as a Pariiamentary holiday; there
fore we shall be working. And let Us 
no’t continue our detention without the 
law being passed.

Dr. Lanka Sundaram (Visakhapat- 
nam): In view of the extraordinary 
interest in this Bill and the large 
nuiTibsr of speakers likely to uartici- 
pate in the discussion, can there be 
some sort of a working ai'rangement 
for a tihie-limit for speakers?

Mr. Speaker; There, I shall be going 
by th6 sense of the House. If the 
House so desires v/e might have a rough 
and ready time-limit—we “shall not be 
very strict. In view of the limited 
scope for discussion now, I think a limit 
of about 15 to 20 minutes may be put 
if the House is agreeable. Leaders ci 
parties might have more time— it may 
be left to them as to what time they 
ask for. That is how I would suggest 
it. The result will be that, if such a 
thing is agreed to a larger number of 
Members will get an opportunity to 
speak—if it is not agreed to. in <?pite 
of the days we are allotting, a smaller 
number will get the chance.

Dr. Lanka Sundaram: The only con
sideration is that if it is left to the 
parties to allot time among them
selves.......

Mr Speaker: The parties may make 
their own arrangements and let me 
knovV. I shall be prepared to be guided 
by what the House desires in this mat
ter.

Shri Dabhi (Kaira North): How long
is ^his ?e?sion going to last?

Mr. Speaker: That will depend upon 
the hon. Members— the shorter and the 
more relevant the speeches, the earlier
the end of the Session.

Dr. S. P. Mookerjee: Shall we have 
to wait until the Preventive Detention 
Bill comes back from the other House?

Mr, Speaker: I think the House will 
have to. and taking that into considera
tion the other business such as Kash
mir and the other hvo Bills wh'ch have 
been put in from the 7th o :v;ards. the 
House may not be wasting its time. 
We shall see hov/ things go. In any 
case this House cannot disperse before 
that Bill is disposed of in the other 
House.

Shri Veeraswamy (Mayuram—Reser
ved—Sch. Castes): Is it not necessary 
that the last date of the Session 
fixed so that the Members may make 
their arrangements for departure?

Mr. Spcttker: It is not competent for 
us to do so because we cannot «et b

time-limit for the passage of this Bill 
in the Upper House. They are entitled 
to have their own time and they may 
have any time— we do not kiiow what 
it is.

The Prime Minister and Leader of 
the House( Shri Jawaharlal Nehru):
May I know whether there will be any 
questions for tomorrow?

Mr. Speaker: No, there will be no 
question hour for tomorrow. In fact, 
hon. Members might have noticed that 
when I extended the Session by throe 
days in the first instance, it was not 
possible to allot any time for questions. 
That extension is being extended again, 
so there is no time now to give any 
notice for questions.

Shri Jawaharlal Nehru; I think. Sir. 
oa Saturday next we are also sitting 
in the afternoon?

Mr. Speaker: Tomorrow there will be 
an afternoon sitting, the day after to
morrow and on all the days that we 
are sitting now.

Shri Damodara Menon (Kozhi
kode): You said there will be no ques
tion hoi’ ". What nbout Shorl; N-tioe 
Questions, Sir?

Mr. Speaker: If there are any urgent 
Short Notice Questions they will cer
tainly ccm.e in, but not the normal 
questions which are coming up and 
taking up one hour every day. Now 
the result of this will be that the House 
will be getting about five hours more. 
That means practically one day and in 
terms of the normal leii^th of sittings 
up to now, that is in terms of hours, 
the Preventive Detention Bill will be 
coming up for 8i days.

Now let us nroceed to the other busi
ness.

SALARIES AND ALLOWANCES OF 
MINISTERS BILL

Xh2 M?nis*'’r Pom*' 4fFriirs and 
States (Dr. Katju): I beg to move*:

the Bill to orovide for 
s?.!aries and allc'vances: nf

Ministers, be taken into considera
tion.”
As there is a lot of misunderstanding 

ojx this question of salaries of Minis
ters in this House, as I notice from 
newspaper comments in the country, 
you will permit me to make for a very 
few minutes some general observations. 
I think that the basic principle in deter
mining these salaries should be that it 
should be a salary on which a Minister

♦Moved with the previous recom
mendation of the President.




